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(3) No. L/08/11-NALSA, dated the 6th December, 2014, publishing the
National Legal Services Authority (Legal Aid Clinics) Amendment
Regulations, 2014.

[Placed in Library. For (1) to (3) See No. L.T. 5380/16/16]

II. A copy each (in English and Hindi) of the following Notifications of the
Ministry of Law and Justice (Legislative Department), under sub-section (3)
of Section 169 of the Representation of the People Act, 1951:-

(1) S.O0. 2969 (E), dated the 16th September, 2016, publishing the Conduct
of Elections (Amendment) Rules, 2016.
[Placed in Library. See No. L.T. 5381/16/16]

(2) S.O. 3263 (E), dated the 21st October, 2016, publishing the Conduct of
Elections (Amendment) Rules, 2016.
[Placed in Library. See No. L.T. 5746/16/16]

III. A copy (in English and Hindi) of the Ministry of Law and Justice (Legislative
Department) Notification No. S.O. 2968 (E), dated the 16th September, 2016,
publishing the Registration of Electors (Amendment) Rules, 2016, under sub-
section (3) of Section 28 of the Representation of the People Act, 1950.

[Placed in Library. See No. L.T. 5381/16/16]

MR. DEPUTY CHAIRMAN: The House is adjourned up to 12.00 hrs.

The House then adjourned at nineteen minutes past eleven of the clock.

The House reassembled at twelve of the clock,
MR. CHAIRMAN in the Chair.

RE. DEMAND FOR APOLOGY BY THE PRIME MINISTER ON THE
ISSUE OF BLACK MONEY — Contd.

MR. CHAIRMAN: Question No. 106. ...(Interruptions)...
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MR. CHAIRMAN: One minute, the hon. Minister... ...(Interruptions)...
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MR. CHAIRMAN: Please go back to your seats. ...(Inferruptions)... 39 96
ST ... (FGH)...
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MR. CHAIRMAN: The House is adjourned till 2.30 p.m.

+ Transliteration in Urdu script.



